
OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
Al l AHABAD BENCH

ALLAHABAD

~riginal Application Number 1373 Of 2000

Allahabad, this the 27th Day of January, 2005

HON'SlE MR~JUSTICE P. SHANMUGAM, VICE-C ~IRMAN
HON'SlE MR. O. R. TIWARI, MEMBER (A)

Sadhu Ram, Ex Liverman Gr.I U/S M./ER/M615
s/o late Vishwanath Ram,
r/o village and P.O. Phakrabad (Sarai),
Dde t r Lc t=Bhab hu a (Ka imur ) Bihar.

• •••• Applicant

(By Advocate: Shri S.K. Mishra)

V E R S U S

;:

1. The Union of India through the General Manager,
Eastern Railway, Calcutta-I.

2. The Divisional Railway Manager
Eastern Railway, Mughalsarai, Chandauli.

:

3. The Additional Divisional Railway Manager,
~astern Railway, Mughalsarai, Chandauli.

q. The Senior Divisional Operating Manager/E.R.
Moghalsarai, Chandauli.

5. The Divisional Operating Manager, E.R./Mughalsarai,
Chandauli.

6. The Station Manager, ER/Mughal:::.arai,
Chandauli.

7 • Sri B. K. Das ( Enqui r y 0 f f ice r ) Ass is tan t
Operating Manager ER/Mughalsarai, Chandauli •

••••• Respondents

(B y Ad v0 c a te : Sh r i K. P • Sin 9h )

o R ID [ R

By Hon'ble Mr. Justice P. Shanmugam, V.C.

This Original Application is liable to be dis'pose'd of

and remanded for fresh consideration on the short groundo:
..... 2/-
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of non-spe aking or de r , We are 0 f the v i eu that the

well as the ~evisionai[authority
OwM ~VV1W7J

of appeal and pass speaking order
JL

This is having not been done: The orders are

appe Ll a te authority as
~·iolvw--
con 5 ide red the gr 0u nds

~ I'QV\~'~
~in the ap p ea L,

vitiated for non-consiCle.ration. Hence (Annexure-15) order

dated 01.05.2000. and (Annexure-17) order dated 04.07.2000

are hereby set aside and remanded to the appellate authority

to pass a reasoned and speaking order ~n the app~al of the

applicant within a period of 3 months from the date of receipt

of a copy of this order.

2. The O.A. is disposed ofraccordingly. No order as to

cos ts ,

~
Member (A)

s hUkla/-


